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Present: 
     For Appellant: None. 

     For Respondents:  

O R D E R 

13.01.2020:      Nobody appears for the Appellant. This appeal preferred by 

Corporate Debtor through Promoter is not maintainable against the order of 

admission.  There is also delay of more than 15 days beyond 30 days, which 

cannot be condoned.  There is no cause of action which is evident from the 

impugned order dated 6th September, 2019, which is as follows:- 

“ORDER 

 Ld. Counsel for the Operational Creditor appears.  None 

appears for the Corporate Debtor.  We are told that corporate 

debtor has filed application for setting aside the ex-parte 

order.  The application filed by the corporate debtor being 

found defective, stands disposed off.  Matter to appear for ex 

parte hearing against the corporate debtor on 15.10.2019.” 
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The appeal is accordingly dismissed.  

 

 
[Justice S. J. Mukhopadhaya] 

 Chairperson 

 
 

 
        [Justice Bansi Lal Bhat]

 Member (Judicial) 

 
 
 

        [Justice Venugopal M.]
 Member (Judicial) 

am/sk 
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